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MINISTRY OF URBAN AFFATRS & EMPLOYMENT

NOTIFICATION

New Delhi, the 28th March, 1995

G.S.R. 296(E).—Tn exercise of powers conferred by Rule 2(1) of the
Delhi Development Authority (Disposal ol" Developed Nazul Land) Rules,



3

1981, the Central Government hereby notifies the pro-determined rates chargeable
for different uses as under :—

Category of Land

i

1. Land for CGHS

2. Alternative plots

3. Housing Schemes
SFS
MIG
LIG
EWS

4. Industrial

5. J.J. & Squatters
Resettlements

Approved pre-determined rates for
Dwarka 1994-95 per sq. mtr.

2

Rs. 2033.61

Rs. ]873.87
(including cost o(" internal development and
use and occupation charges)

Rs. 2033.61
Rs. 1694.67
Rs. 1016.80
Rs. 677.87

Rs. 2212.80
(includes cost of internal development and

use and occupation charges)

Rs, 677,87
(excluding internal development which alongwith
interim arrangement has to be done by slum
wing of MCD)

These rates come into force with immediate effect.

[No. Iv-20014/1/95-DDIIA]

A.P. SINHA, Jt. Secy.
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